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otqssAL ORDINANCE No. 1 OF 1997

THE PANCHAGADA ANANGA NARENDRA SCHOOL OF EDUCATION
(TAKING OVER OF MANAGEMENT) ORDINANCE, 1997 ,
| Orissa on the 1 gth January 1997, first published in an

QOrissa Gazette, dated the 27th Januaty 19

[Promulgated by the Governor o“{
Extraordinary issue of the

AN
ORDINAN CE

10 PROVIDE FOR TAKING OVE | OF MANAGEMENT OF TEE AFFAIRS OF THE PANCHAGADA
ANANGA NARENDRA SCHOOL OF EDUCATION, BANKOI AND MATTERS CONNECTED
TH

EREWITH OR [NCIDENTAL THERETO

WHEREAS in the interest of qualitative educational training to the‘Te cchers, the Stat®
Government decided that no private Seconaaty Training Schools ghall be permmed to be established
in the State of Oriss2 and a Press Note to that effect Wwas issued by the State Government of

12-3-1981;
AND WHEREAS the Qrissa Education Acts 1969 was amended in the year 1988 by Orissa

9
Act 19 of 1988, which came into force on 19.12-1988, prohibiting establishmment of Secondary

Training Schools in_the private| sector and the same provisions were reiterated in the year
1989 by Orissa Act 15 of 1989,

AND WHEREAS the Panchagada Ananga Narendra School of Ed
the district of Khurda was established in the year 19813 :

ucation at Bankoi, in

AND WHEREAS the sajd School was permanently recognised by the State Goverpment in
pursuance of the orders of the Orissa High Court in OJC No. 144 of 1988 and 367 of 1989,

confirmed by the Supreme Gourt of India; in Civil Appeal No. 44 of 1993;

AND WHEREAS the said Bchool of Education is the only Secondary Treining School in

the private sector in the State;

AND WHEREAS in ordet to ensure qualitative educational trajning to the Teachers who
will ultimately be called upon t0 impart education to the School children, it is mnecessary that the
Teacher-trainees should be selected puiely on the basis of merit throughout the State;

AND WHEREAS qualitar've selection of candidates as® well as the standard of training
be ensured if the said School of Education is allowed to function
under private management; |

AND WIIEREAS for th: aforesaid reasons and in the larger interest of the public, the

State Government have decided to take over the management of the said School of Education

with all its propertics and assets 5
AND WHEREAS the S*ate Legislature is potin session

AND WHEREAS the Governor of Orissa is satisfied that gircumstances exist which render
it necassary for him to tak immediate action to take over the mangement of the said School

of Education in the manner ereinafter appearing 5

NOW, THEREFORE iéexercise of the powers conferred by dlause T of Article 2130f the

Constitutiéy_n of India, the overnor of Orissa 1s pleased to make and promulgate the following

Ordinance in the For-ty-seveq‘th Year of the Republic of India :—

1. This Ordinance may be called the panchagada Ananga Narendra School of Bducation

Shors titl
ord title-  (Taking over of Managemen ) Ordinance, 19

Definitions. 2. In this Ordinance, U jess the context otherwise requires,—

(@) < p dministrator” means the Administrator appointed under section 3 3
) «gppointed day”| means the day on which this Ordinance is published in the Gazetté §

(c) «Qchool” mean the Panchagada Ananga Narendr: ; ‘s
the district of Khurda ; 8 a School of Education of Bankaii!

) “Govamment” eans the Government of Orissa,
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Taking oyer 3 u With ct from the a inted —
Of manage. () effe the appojnte day
:!lig}:sogf : (4) the management of tpe Schoo] shajj Vest in the Government ,
the School,

(2 Al assets and propertjes of the School and Managing Committee thereof, Whether
movable or immovable, including lands building, laboraton‘es, Workshops, libraries, instruments,
Machinery, Vehicles, cash balance, funds including reserve fung, investment, furnityre and fixtures
and other things sha;; On the date of vesting of the Schooj under subssection (1), stangd transferregd
t0, and vesteq in, the Government free from all ¢hcumbrangces,

Vifect of 4. On vesting of the management of the School in the Government, the Managing Committee,
aking over by Whatever name called, in chasge of the management of the affairs of the Schooj as on the
mManage. date.prGCeding the date of vesting, shall be deemed to have peep Superseded and every Person
nt, olding any ofiice thereof immediately before the date of Vesting shalj be deemed to have vacateq

8.

Appointment S. (I) The Government shall, as from the aPpointed day, appoint any person or officer as
of Admin. Admmlstrator to manage the affairs of the School for and on "behajf of the Governmen; until
ggfa;gf” :I{J an alternatiye arrangement is made by the Government,
S .
(2) The Administrator appointed upder Sub-section (1) shall, subject to the Provisions of

this Ordinance and to the control of the Government, exercise the Powers of the Managing
Committee jn relation to the School. ’

(3) The Government may, from time ¢ time, give sucy directions to the Adminjstragep
as it may deern fit for the Proper Management of the affairs of the School Aand the Admipi.

No right to 6. No Person, who js deprived of his right of management under Section 3 Or Ceases to hold
Colpensa-  office by reason of the provisiong Contained ip Section 4, shall pe entitled to any compensatjop
tion, - i y 1S 1 be.

Delivery of 7- (1) Every berson having, on the aPpointed day, iq his Possession, custody o control,
possession  any agsets Of Properties gs mentioned i Sub-section (2) of Section 3, including the documsnts
Of Properties and other paperg relating thereto, shaj) forthwith deliver sycp assets, Propertjes, documents
mente"  and Other papers to the Administrator or any other officer as may b, authorised by him in this

@ In Case of non-delivery of possession of any assets, Properties, documents or other
Papers under Sub-section (1), the Government may take such Decessary Steps for Securing the
Possession thereof a5 it may deem fit. -

Absorption 8. Al teaching apd non-teaching employees ip employment of the School as op the firge
Of . »
employees, 6

Ordinance tg 9. The provisions of this Ordinance shaj) have effect Dotwithstanding anything inconsisteng
ave over- ined in any other Jay.
g’idmg effect, CHSTCWith containe y
- ) - > . - N t or

i . Suit, prosecution ors other lega) Proceeding slia!l lie against the Govemmen.
Ef:tc.gggn (l)%ig;-) or oﬂ’lef employee of the Government or the Administrator Or any officer authorised
aken in %ny the Administrator for anything which is in good faith done of Intended to be dope undey
ood faith, ©OY the

this Ordinance,

GOPALA RAMANUJAM
GOVERNOR OF ORISSA

Dm?.d {j 19th Jonuary 1997



